


























































































































































































































































S.I. I CNR No. and Case 
No. Title 

Nature I Penal Statutes 

I 

No. of accused I Whether accused is I Date of institution I Date of taking I Date of framing charge 
-whether state involved sitting or former cognizance 

case, complaint MPIMLA 

6. I DLCT12-00I350-
2019 
ZEE MEDIA 
CORPORATION 
LTD. 
vs. 
MS. MAHUA 
MOITRA 

case or closure 
report 

CT.C. NO. I UIS. 4991500 IPC I I I Sitting MP 
5012019 

Statement of Present stage of the 
case t----------.---------~----------4 

Witness cited 

Detai ls of prosecution witness I 
Witness dropped I Witness examined I 

accused whether 

Post notice 
complainant's 
evidence and 
awaiting orders of 
Hon'ble High Court 
of Delhi 

Whether there is 
any stay of 
proceedings 
ordered by 

superior court, if 
yes given details 

Yes, Vide order 
dated 07.01.2021 
and 06.04.2021, Ld . 
counsel for 
respondent was 
bound by the 
statement g iven by 
him before Hon'ble 
High Court of Delhi 
that he would not 
get witnesses 
examined before the 
Trial Court. 

2 

Whether any 
interim orders 
are existing in 

the matters 

Yes 
Vide order dated 

30.1 1.2023 of 
Hon'b le High Court 

of Delhi which 
records the 

undertaking g iven 
by Ld. counsel for 
respondent that he 
wou ld not examine 
any witness before 
th is Court till next 

date . 

Nil 

Expected date of 
disposal of case 

Matter is before 
the Hon 'ble Delhi 

High Court 

I 
recorded or not 

2 I Not recorded 

(a) 
Short summary of the work done in the 

said case(s) during the month 

On 30.04.2026 Ld. Proxy Counsel for the 
complainant submitted copy of order dated 
23.04.2026 as per which the order got 
continued till I 0.07 .2026. Matter has been 
renotified for 13.07.2026. 

I 19.07.20 19 I 02.os.2019 110.0 1. 2020 

Details of defense witness Date since when matter has 

Witness cited 

NIA 

(b) 
Action Plan 

formulated and the 
steps taken for 

expeditious disposal 
of the said case(s) 

Appropriate steps 
will be taken for 
expeditious disposal 
of the case after 
vacation of interim 
order. 

Witness examined 
been posted for final 

arguments 

NIA NIA 

(c) 
Specific reasons, if any causing delay in disposal of 

the said case(s) 

Undertaking given by Ld. Coun sel for comp lainant 
before Hon ' bl e High Court of Delhi that he would not 
examine any witness before the trial court. 
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S.I. I CNR No. and 
No. Case Title 

Nature Penal Statutes No. of accused Whether accused I Date of institution I Date of taking I Date of framing charge 
-whether state involved is sitting or cognizance 

7. IDLCT 12 
000080-2021 
Tajinder Pal 
Singh Bagga 
vs 
SubramaniaM 
swamy 

case, 
complaint case 

or closure 
report 

CT.C. No. 
21/2021 

former MP/MLA 

I Uls 499 rlw I I !Fonner MP I 16.11.2021 I 01.12.2021 
section 500 IPC 

Details of prosecution witness Details of defense witness 

Witness cited I Witness dropped I Witness 
examined 

Witness cited 

Framing of notice 
and awaiting 

orders of Hon'ble 
High Court of 

Delhi 

Whether there is 
any stay of 
proceedings 
ordered by 

superior court, if 
yes given details 

Yes 

Vide order dated 
04.04.2022, the 
proceedings before 
this Court were 
stayed by Hon'ble 
High Court of Delhi. 

4 

Whether any 
interim orders 
are existing in 

the matters 

Yes 

Vide latest 
order dated 

15.12.2025 of 
Hon'ble High 
Court of Delhi 

~P1t·~:, '.11 ~~-04 
"Addit~·Chid J dlcifl _Naglstl'Me~ 

-~~~- - .. ~~· 
Ro"'8 Avenue Oil ict Ciu,ta, New Ml 

NIA 

Expected date of 
disposal of case 

4 NIA 

(a) 
Short summary of the work done in 

the said case(s) during the month 

NIA 

(b) 
Action Plan 

formulated and 
the steps taken 
for expeditious 
disposal of the 

said case(s) 

On 13.04.2026 Counsel of both parties Appropriate steps 
Matter is before submitted that the Hon 'ble High Court will be taken for 

the Hon'ble Delhi has re-notified matter for 16.07.2026. expeditious 
High Court Matter has been re-notified for disposal of the 

24.07.2026. case after vacation 
of interim order. 

Witness examined 

NIA NIA 

(c) 
Specific reasons, if any causing delay in disposal 

of the said case(s) 

Stay of proceedings by Hon'ble High Court of 
Delhi 



S.I. CNR No. and Case Nature Penal Statutes No. of accused Whether accused is 
No. Title -whether state involved sitting or former 

case, complaint MPIMLA 
case or closure 

report 

8. CNR No. DLCT12- Cr.C.No.13122 1861353134 !PC 12 One of accused 
000074-2022, persons is a s itting 
State MLA 
Vs. 
Hidyatullah & Ors 

Present stage of the Details of prosecution witness Statement of 
case 

Witness cited Witness dropped Witness examined 
accused whether 
recorded or not 

Scrutiny of 28 NIA NIA Not recorded 
documents, 

argument on the 
point of charge and 
awaiting orders of 

Hon'ble High Court 
of Delhi 

Whether there is Whether any Expected date of (a) 
any stay of interim orders disposal of case Short summary of the work done in the 
proceedings are existing in said case(s) during the month 
ordered by the matters 

superior court, if 
yes given details 

Yes Yes Matter is before . On 13.05.2026, Ld. Counsel for the accused 

the Hon ' ble Delhi submitted that the Hon'ble High Court has 
Yide order dated Yide latest order High Court re-notified the matter for 30.07.2026. 

I 3.09.2022, dated 08.10.2024 Therefore the Matter has been re-notified 
19. I 0.2022 and of Hon'ble High for 12.08.2026. 

04.09 .2023, Court of Delhi 
19.03.2024 Hon'ble 
High Court of Delhi 
has given directions 

for stay of Trial 
Court proceedings 

Date of institution Date of taking Date of framing charge 
cognizance 

28.07.2022 01.08.2022 -

Details of defence witness Date since when matter has 

Witness cited 

NIA 

(b) 
Action Plan 

formulated and the 
steps ta ken for 

expeditious disposal 
of the said case(s) 

Appropriate steps 
will be taken for 
expeditious disposal 
of the case after 
vacation of interim 
order. 

been posted for final 
Witness examined arguments 

NIA NIA 

(c) 
Specific reasons, if any causing delay in disposal of 

the said case(s) 

Stay of proceedings by Hon'ble High Court of Delhi 
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S.I. CNR No. and Case Nature Pena l Statutes No. of accused Whether accused is 
No. Title -whether state involved sitting or former 

case, complaint MPIMLA 
case or closure 

report 

9. DLCTl2-000078- Ct. Cases:- Sec. 499,501 ,502 3 Sitting MLA 
2023, 0912023 IPC 
Manjit Singh GK 
Vs. 
Manjinder Singh 
Sirsa 

Present stage of the Details of prosecution witness Statement of 
case 

Witness cited 

Statement of 5 
acc used under 
Section 3 13 of 

Cr.P.C 

Whether there is Whether any 
any stay of interim orders 
proceedings are existing in 
ordered by the matters 

superior court, if 
yes given details 

Vide order dated Yes 
15.09.2025, Hon ' ble 
High Court of Delhi Vide latest order 
has extended interim dated 15.09.2025 
stay order ti 11 next of Hon'ble High 
date i. e. 17.03 .2026. Court of Delhi 
Accordingly, matter 
adj ourn ed for PE/ 
furth er proceed ings 
for 24.03 .2026. 

~far~ f &1~~; 5/f-°...(chW -0-1 
AdCNtion~I Chd Ju ·cia l Mag i&trllle_-0.4 
~~~RI •·q twfll , ~ ~ 

Rouse Avenue Dis tricl ourts, ~,.,.,,, DCI~' 

accused whether 
Witness dropped Witness examined recorded or not 

NIA 5 Not recorded 

Expected date of (a) 
disposa l of case Short summary of the work done in the 

said case(s) during the month 

Matter is before On 22.05 .2026 Ld. Counsel submitted that 

the Hon ' ble De lhi the Hon ' ble High Court has re-notified 

High Court matter for 24.08.2026. Therefore the 
Matter has been re-notified for 02.09 .2026 . 

Date of institution Date of taking Date of framin g charge 
cognizance 

19.05.2023 22.05 .2023 06 .12.2023 

Details of defence w itness Date since when matter has 
been posted for final 

Witness cited Witness examined arguments 

NIA NIA NIA 

(b) (c) 
Action Plan Specific reasons, if any causing delay in disposa l of 

formu lated and the the said case(s) 
steps taken for 

expedit ious di sposa l 
of the sa id case(s) 

Appropriate steps Stay of proceed ings by Hon'ble High Cour1 o f De lhi 
will be taken for 
expeditious di sposal 
of the case after 
vacation of interim 
order. 



S.l. I CNR No. and 
No. Case Title 

10. I DLCT 12-000093-2023, 
State 
Vs. 
Brij Bhushan & Anr. 

Present stage of 
the case 

Prosecution 
Evidence 

Whether there is 
any stay of 
proceedings 
ordered by 

superior court, if 
yes given details 

No 

I Nature Penal Statutes No. of accused W~et~e~ accused I Date of institution I Date of taking I Date of framing charge 
-whether state involved 1s s1ttmg or cognizance 

case, former MP/MLA 
complaint case 

or closure 
report 

I C r. Case:- 06/2023 Sec. 2 One of the acc used persons 15.06.2023 07.07.2023 21.05.2024 
354.354D,354 A,506( I), I 09 is an Ex-MP 
of I PC 

Details of prosecution witness Statement of Details of defence witness 

Witness cited I Witness I Witness 
dropped/admitted examined 

accused whether 
recorded or not I Witness cited Witness examined 

Date since when matter has 
been posted for final 

arguments 

48 

Whether any 
interim orders 
are existing in 

the matters 

No 

5 admitted & 14 
Dropped 

Expected date of 
disposal of case 

August, 2026 

33 Not recorded 

(a) 
Short summary of the work done in 

the said case(s) during the month 

On O 1.06.2026 Copy of Supplementary 
Chargesheet dated 30.05 .2026 was supplied 
to Ld. Counsel for the accused persons. 
Witnesses mentioned in the supplementary 
chargesheet dated 29.04.2026 at serial no. I, 
2 & 3 and witnesses mentioned in 
supplementary chargesheet dated 
30.05 .2026 at serial no. 2, 3 & 4 were 
dropped . Separate Statement of Ld. Addi. 
PP was recorded submitting that no other 
witness remains to be examin ed. PE stand 
closed. Put up on 02.06.2026. 
On 02.06.2026 matter was listed for 
recording statement of the accused persons. 
The matter was adjourned for 05 .06.2026 
as some more time was required for framing 
of questions to be put to the accused 

NIA 

(b) 
Action Plan 

formulated and 
the steps taken 
for expeditious 
disposal of the 

said case(s) 

N/A NIA 

(c) 
Specific reasons, if any causing delay in disposal 

of the said case(s) 

Shortest possible I On the request of the Victim/Witness matter was 
date is given as per adjourned for NDOH. 
the convenience of 
victims/prosecutio 
n witnesses as well 
as Ld. Counsel for 
accused persons. 
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persons as the record is voluminous . 
On 05 .06.2026 SA of Accused No. 2 was 
recorded till 04 : 00 PM . Ttota l 318 
questions were framed under Section 3 13 
Cr.P.C out of which Acc used No. 02 has 
been examined on only 169 questions. 
Matter was adjourned fo r 08.06 .2026 and 
09.06.2026. 
On 08.06.2026 Statement u/s 3 13 Cr.PC of 
both accused persons were recorded. 
Accused persons. No DE was preferred by 
both the accused persons hence DE stood 
closed. The matter was adjourned fo r final 
arguments on 09.06.2026. 
On 09 .06.2026 Part arguments was heard on 
behalf of Ld. Addi. PP for the State and Ld . 
Coun sel for the accused Persons. Put up for 
remaining fina l arguments on 12.06.2026 . 
On 12.06.2026 Part arguments were heard 
on behalf of Ld . Counse l fo r the accused 
persons. Put up for remaining final 
arguments on 29.06.2026 & 30.06.2026. 
On 29.06 .2026 Arguments heard at length 
and matter is adjourned fo r 30.06.2026. 
On 30.06.2026 Arguments was heard on 
behalf of Ld . Coun se l for th e accused 
persons, Matter was adj ourned fo r 
Remaining Arguments on 30.06.2026 and 
01.07.2026. 

,·,,. 
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S.L. CNR No. a nd Nature Penal Statutes No. of accused Whether accused 
No. Case Title -whether state involved is sitting or 

case, former MP/MLA 
complaint case 

or closure 
report 

1 I. D LCTl 2-000198- Cr. CASE No. Sec. 125 OF 1471 Sitting MLA 
2023 14/2023 REPRESENTATI 
STATE vs ONOF PEOPLE 
KAPIL MI SHRA ACT 
(RBTON 
16.12.23) 

Present stage of Details of prosecution witness Statement of 
the case 

Witness cited Witness dropped Witness 
accused whether 

examined 
recorded or not 

Scrutiny of 14 NIA NIA NIA 
documents, 
arguments 

Whether there is Whether any Expected date of (a) 
any stay of interim orders disposal of case Short summary of the work done in 
proceedings are existing in the said case(s) during the month 
ordered by the matters 

superior court, if 
yes given details 

Yes Yes Matter is before On 09.04.2026, in pursuance of the 
Vide latest order the Hon ' ble Delhi order dt. 02.04.2026 of the Hon ' ble 
dated 28.08.2025 High Court High Court of Delhi matter has been 
of Hon'ble High adjourned for 06.07.2026 .. 
Court of Delhi 

Date of institution Date of taking Date of framing charge 
cognizance 

01.11.2023 22.06.2024 ----

Details of defence witness Date since when matter has 

Witness cited 

NIA 

(b) 
Action Plan 

formulated and 
the steps taken 
for expeditious 
disposal of the 

said case(s) 

NA 

Witness examined 
been posted for final 

arguments 

NIA NIA 

(c) 
Specific reasons, if any causing delay in disposal 

of the said case(s) 

Stay of proceedings by Hon'ble High Court of Delhi 

<._,· ·,-. ,-
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S.I. CNR No. and Case Nature Penal Statutes No. of accused Whether accused is Date of institution Date of taking Date of framing charge 
No. Title -whether state involved sitting or former cognizance 

case, complaint MP/MLA 
case or closure 

report 

12. DLCT-12- Ct. Case No. Sec. 12 of the I Sitting MLA 03 .06.2024 08.07.2024 ---
000163/2024 12/2024 Protection of Women 

from D.V. Act, 2005 

BHANVI 
KUMARI SINGH 
Vs. RAGHURAJ 
PRATAP SlNGH 

Present stage of the Details of prosecution witness Statement of Details of defence witness Date since when matter has 

S.I. 
No. 

case 

Appearance of 
accused 

Whether there is 
any stay of 
proceedings 
ordered by 

superior court, if 
yes given details 

Yes 
Vide order dated 
11.09.2024, the 
proceedings before 
this Court were 
stayed by Hon'ble 
High Court of Delhi. 

CNR.No. and 
Case Title 

Witness cited 

-

Whether any 
interim orders 
are existing in 

the matters 

Yes 

Vide order dated 
I 1.09.2024, the 

proceedings 
before this Court 
were stayed by 
Hon'ble High 

Court of Delhi. 

Nature 
-whether state . , case/ 
co~ pliii'iii' case. 

or cl<1~·ure 

,l =~•-,1, 'Ni ~•~•~-04 
Additfona, Cit·. J1Jdicitl ~-•t~-('14 
~~ ._,-r:;~'Tt?r~.~~ 

Rouse A~e11ue Di ict C.xiff1, llfew Diri~i 

Witness dropped 

Nil 

Expected date of 
disposal of case 

Matter is before 
the Hon ' ble Delhi 

High Court 

Penal Statutes 
involved 

accused whether 
Witness cited Witness examined recorded or not 

- - --

(a) (b) 
Short summary of the work done in the Action Plan 

said case(s) during the month formulated and the 
steps taken for 

expeditious disposal 
of the said case(s) 

On 22.05.2026 it was submitted by both the Appropriate steps 
Ld. Counsels that matter is pending before will be taken for 
the Honb' le High Court of Delhi where the expeditious disposal 
matter was reserved for judgment and it was of the case after 
also requested to give NDOH after second vacation of interim 
week of July, 2026. At joint request the order. 
matter was adjourned for 09.07.2026. 

No. of accused Whether accused I Date of institution 
is sitting or 

former M P/M LA 

Witness examined 
been posted for final 

a rguments 

- -

(c) 
Specific reasons, if any causing delay in disposal of 

the said case(s) 

Matter was reserved for orders before Hon'ble High 
Court of Delhi 

Date of taking 
cognizance 

Date of framing charge 



report 

13. DLCTl2-000268- Ct. Case U/s 223 & 175 of 8 One ofthe 27.09.2024 NA NA 
2024 No.17/2024 BNSS, 2023 accused persons is 

sitting MLA 
Gyanendra Singh 
v. Ajay Mahawar 
& Ors. 

Present stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has 
the case . . . . accused whether . . . . been posted for final 

Witness cited Witness dropped Witness d d t Witness cited Witness examined t 
examined recor e or no argumen s 

Filling of ATR NA Nil NA NA NA NA NA 

Whether there is Whether any Expected date of (a) (b) (c) 
any stay of interim orders disposal of case Short summary of the work done in Action Plan Specific reasons, if any causing delay in disposal 
proceedings are existing in the said case(s) during the month formulated and of the said case(s) 
ordered by the matters the steps taken 

superior court, if for expeditious 
yes given details disposal of the 

said case(s) 

No No Crl Revision is On O 1.06.2026 Ld. Counsel for the Appropriate steps Crl. Revision 06/2025 is pending before Ld. 
pending bet~re complainant_ sought adjournment citing are taken by giving Sessions Court. 

Hon ' ble Sess ions personal ex igency. At request, matter was shortest possible 
Court. adjourned for further proceedings for dates for 

11.06.2026. d' . 
On 11 .06.2026 complainant sought e~pe itions 
adjournment due to non ava ilabili ty of disposal of the 
counsel at request matter was adjourned for case. 
further proceedings on 02.07.2026. 

·~f;,~..rz 't:"I'~ -;";';1'1' ., , ,11(~1 J t_ .... , .. , 
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S. I. CNR No. and Case Nature Penal Statutes No. of accused Whether accused is 
No. Title -whether state involved sitting or former 

case, complaint MP/MLA 
case or closure 

report 

14. D LCTI 2-000088- Cr. CASE No. 4 I 9/420/467/468/47 I 28 
2025 08/2025 / 120-B/34 IPC r/w (3 abated & 02 P.O) A-19 (Dharam Pal 

3/4/5 Gambling Act, Yadav@ DP Yadav) 
Case RBTon 30 Arms Act, 66(0) was form er MP/ 
11.03.2025 IT Act, and 4/7 MLA who has now 

Name & Emblem been discharged in 
STATE vs Roshan Act. this matter. 
Lal Verma & ORS. 
FIR NO. 912/2015 
PS: 
BHAJANPURA 

Present stage of the Details of prosec ution witness Statement of 
case 

Witness cited 

Arguments on 77 
Charge 

Whether there is Whether any 
any stay of interim orders 
proceedings are existing in 
ordered by the matters 

superior court, if 
yes given details 

No No 

3-i~f 5).f., ,,.;f,J I ~ml­
AdditiQ'1~ Chief .JiJ.:; i.:;· 1 ,ii,1g irnate-( 

n--I:7 ~ " r. ~, . - •.• . ' {::.--!:. ""''1 r, .... .. . ,. r-:,./1 n ~ ,cs('T-: ; 
• • I 

Rr,us:; A\! ent• 1o '.:i ii; :rict (:Ji rt~ , fllrw 01;1 

Witness dropped Witness examined 
accused whether 
recorded or not 

- - Not recorded 

Expected date of (a) 
disposal of case Short summary of the work done in the 

said case(s) during the month 

October, 2026. On 29.05.2026, It was informed that the 
matter is pendin g in in Cr!. Revis ion before 
Sessions Court and same is fi xed for 
15.07.2026. The matter has been re notifi ed 
for 16.07.2026. 

Date of institution Date of taking Date of framing charge 
cognizance 

18.11.20 I 5(Actual) -- --

RBTon 
11.03 .2025 

Details of defence witness Date since when matter has 

Witness cited Witness examined 
been posted for final 

arguments 

NIA NIA NIA 

(b) (c) 
Action Pla n Specific reasons, if any causing delay in disposal of 

formulated and the the sa id case(s) 
steps taken for 

expeditious disposal 
of the said case(s) 

Appropriate steps Cr!. Revision is pending before Ld . Sessions Court. 
wi ll be taken by 
giving shortest 
possible dates for 
expeditions disposal 
of the case. 

I 



S.I. 
No. 

15 . 

I CNR No. and Case I Nature I 
Title -whether state 

I DLCTl2-000178-
2025 & CR CASES 
14/2025 

STATE VS, ALKA 
LAMBA 

FIR NO. 80/24, PS 
PARLIAMENT 
STREET 

case, complaint 
case or closure 

report 

Criminal (State 
case) 

Penal Statutes No. of accused 
involved 

22 I /223 (A)/ 132/285 01 
·ofBNS 

Whether accused is I Date of institution 
sitting or former 

MP/MLA 

Former MLA 27 .06.2025 

Date of taking 
cognizance 

20.08 .2025 

Date of framing charge 

Present stage of the Details of prosecution witness Statement of 
accused whether 
recorded or not 

Details of defence witness Date since when matter has 
been posted for final 

arguments 

t---------,---------,---------1 
case w· · d w· d d w· . d 1tness cite 1tness roppe 1tness examine Witness cited 

Consideration point 
of cognizance 

Whether there is 
any stay of 
proceedings 
ordered by 

superior court, if 
yes given details 

No 

, ) 
'---'--

II 

Whether any 
interim orders 
are existing in 

the matters 

No 

NA 

Expected date of 
disposal of case 

11 NIA 

(a) 
Short summary of the work done in the 

said case(s) during the month 

NIA 

(b) 
Action Plan 

formulated and the 
steps taken for 

expeditious disposal 
of the said case(s) 

On 04.06.2026 An application U/s 4 of the I Matter already 
Probation of Offenders Act was filed on disposed of 
behalf of convict. At this stage Ld. Addi. 
PP for the state sought time to file reply to 
application. Put up for filin g of reply of the 
application/arguments on sentence on 
06.06.2026. 
On 06.06 .2026 the court granted the 
convict, Alka Lamba, the benefit of 
probation under Section 40 I BNSS and 
released her on a bond of Rs. I lakh with 
one surety for one year. She was directed to 
maintain good conduct and not commit any 
similar offense, falling which should could 
be called for sentencing. The application 
was disposed of accordingly. Bonds 

Witness examined 

NIA N/A 

(c) 
Specific reasons, if any causing delay in disposal of 

the said case(s) 

($::>D 

3€~~~ ~-lft-04 
A .. . -M 



S.I. I CNR No. and Case Nature 
-whether state 

case, complaint 
case or closure 

No. 

16. 

Title 

report 

DLCTl2-000397-2024 I Criminal (State 
& CR CASES case) 
1812024 

STATE VS, HAJI 
YUNUS 

Fl R.NO. 348/24, PS 
DAYALPUR 

Penal S tatutes 
involved 

18613531323/34 1 /506 
/34 IPC 

furnished and accepted. Fi le be consigned 
to record room. 

No. of accused 

02 

Whether accused is I Date of institution 
sitting or former 

MPIMLA 

Sitting MLA 24. 12.2024 

Date of taking 
cognizance 

27.09.2025 

Date of framing charge 

Present stage of the Details of prosecution witness Statement of 
accused whether 
recorded or not 

Details of defence witness Date since when matter has 
been posted for final 

a rguments 

case f--------.----------,----------i 

Malter fixed for 
compliance/ furt her 

consideration on 
point of cognizance 

Whether there is 
any stay of 
proceedings 
ordered by 

superior court, if 
yes given details 

No 

! ~ · . • -~ :.... ~-

'I" ·•,i 

Witness cited 

14 

Whether any 
interim orders 
are existing in 

the matters 

No 

: ;.._.. 

._.: .;;_ 

.. ... . -

Witness dropped 

NIA 

Expected date of 
disposa l of case 

Au gust, 2026 

Witness examined Witness cited 

09 NIA NIA 

(a) (b) 
Short summary of the work done in the Action Plan 

said case(s) during the month formulated and the 

On 03.06.2026 PW-3,4,5 and 6 examined in 
chief and discharged. The matter was 
renotified for PE on I 0.06.2026 . 
On 10.06.2026 PW-7 ,PW -8 & PW-9 were 
examined and discharged. The matter was 
adjourned for PE on 27.06.2026. 
On 27 .06.2026 no PW was present fresh 
summon¢' was orqered to be issued 
through DCP concerned for 09.07 .2026. 

steps taken for 
expeditious disposal 

of the said case(s) 

Short dates g iven 
and no unn ecessary 
adjournments are 
being given. Further 
a ll efforts are made 
to dispose of case 
expeditiously. 

Witness examined 

NIA NIA 

(c) 
S pecific reasons, if any causing delay in dis posal of 

the said case(s) 

~~ ~Jtftiiil~ -04 
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S.I. No. CNR No. and Case Title Nature Penal S tatutes involved No. of accused Whether accused is Date of institution Date of taking cognizance Date of framing charge 
-whether state case, sitting or former 
complaint case or MP/M LA 

cl os ure report 

17. DLCTl2-000058-2026 & Criminal (State 186/353/342/34 !PC 7 One accused is a s itting Initial date o f Institution - - --
C r Case No. 58/2026 case) MLA. 19.02.2026 and Date of 

Institution in the present 
Basant Goel ANR Vs court 25.02.2026 
Jitender 
Mahajan 

FIR NO. 18/ 17 
PS - DARYAGANJ 

Present stage of the case Details of prosecution witness Statement of accused Details of defence witness Date s ince when matter has been posted 
whether recorded or not for final arguments 

Witness cited Witness dropped Witness examined Witness cited Witness examined 

Fresh case registered. Put 3 N/A NIA NIA NIA NIA 
up for cons ideration. 

Whether there is any Whether any Expected date of disposal (a) (b) (c) 
stay of proceedings interim orders are of case Short summary of the work done in the sa id case(s) Action Phrn formulated Specific reasons, if any causing delay in disposal of the said ca se(s) 
ordered by superior existing in the during the month and the steps taken for 

court, if yes given details matters expeditious disposal of 
the sa id case{s) 

No No December 2026 On 02.06.2026 the summoned witness was present w ith Poss ible shortest date w ill NIA 
vol uminous record. However the re levant record be given. All efforts wi ll 
according to the app lication was not produced. Ld. be made to dispose of case 
Counse l for the compla inant sought time to move an exped itious ly. 
appropriate application with respect to summoning of 
re levant record/officia l. Put up fo r filing of app lication 
on 08.06.2026. 
On 08.06.2026 an application Uls 348 rlw 94 BNSS, 
2023 was moved on behalf of the complainants for 
summoning the inquiry officer AC P Narcsh Chander, 
and same was allowed. The maner was adj ou rned for 
furth er proceedings on 25.06.2026. 
On 25 .06.2026 the Ld. PO was on leave. Maner was 
adjourned for purpose already fi xed on 10.07.2026. 
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S. I. No. CNR No. and Case T itle Nature 
-whether state case, 
complai nt case or 

closure report 

18. DLCTl2-000 I 05-2026 Criminal 
(Compla inant case) 

A. S Vs Sta te a nd 
others. 

CT CASE NO. 05/2026 
PS - VASANT KUNJ 

Present stage of the case 

Witness cited 

Fresh case reg istered . Put I 
up for considerat ion. 

Whether there is any Whether any 
stay of proceedings interim orders are 
ordered by superior existing in t he 

court, if yes given detai ls matters 

No No 

;! 
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Penal Statutes involved No. of accused Whet her accused is 
sitt ing o r former 

MP/MLA 

175(3) BNSS 44 One accused is a EX-
MLA. 

Details of prosecut ion witness Statement of accused 
whether recorded or not 

Witness dropped Wit ness exam in ed 

NIA N/A NIA 

Expected date of disposa l (a) 
of case Short summary of the work done in the sa id case(s) 

du ri ng the month 

December 2026 On 05.06.2026 matter was adjourned for 
pu rpose already fixed on 03.07.2026 as the 
court was engaged in recording of SA of 
accused persons in another matter bearing 
FIR 78/23, P.S Cannaught Place . 

ri 

Date of institution Date of tak ing cognizance Date of frami ng charge 

Initial date of Institution - - --
I 9.03.2026 

Deta ils of defence wit ness Date since when matter has been posted 

Witness cited 

(b) 
Act ion Plan for mulated 
and the steps taken for 
exped itious d isposa l of 

the said casc(s) 

Poss ible shortest date will 
be given. Al l efforts wi ll 
be made to dispose o f case 
expedit ious ly. 

Witness examined 
for final arguments 

NIA NIA 

(c) 
Specific reasons, if any causing delay in d isposa l of the said case(s) 

" 

Fresh case received by way of ass ignment on 19.03.2026. 

01'~ 

In the court of Sh. Ashwani Panwar, 
Ld. ACJM-04/RADC, ND 
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